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ANNOUNCEMENT    RE,      GOVERN- 
MENT BUSINESS FOR THE DAY 

THE LEADER    OF   THE   HOUSE 
(SHRI PRANAB MUKHERJEE):   Sir, 
with your permission, I have to make 
an announcement.    As the Leader of 
the Opposition has suggested,  and it 
was the view of the House, that we 
shall .have to sit tomorrow, myself and 
the Leader of the Opposition sat toge- 
ther to fix the time so far as the busi- 
ness for today is concerned.   And both 
of us have agreed that tbe first three 
items mentioned in the .Order Paper 
today, that is, the Appropriation Bill. 
1980,    the    Appropriation   (Railways) 
Bill, 1980 and the Prevention of Black- 
marketing and Maintenance of Supplies 
of Essential  Commodities Bill,   1980, 
will be taken up today.   The tim© will 
be:  the    Appropriation Bill,  1980—1J 
hours; the    Appropriation  (Railways) 
Bill, 1980—11 hours; the Prevention of 
Blackmarketing and Maintenance    of 
Supplies of Essential Commodities Bill, 
1980—3 hours.   And the House will sit 
late in the evening.   We haVe decided 
tentatively that we should try to finish 
before 7 o'clock all the three items of 
business. The remaining will be taken 
up tomorrow. 

THE APPROPRIATION  BILL,   19M—
Contd. 

SHRI V. B. RAJU (Andhra -Pra- 
desh): Mr. Deputy Chairman, the year 
1979 has been one of the most disas- 
trous years the country haa gone 
through after independence. There 
has been galloping inflation. It is as 
high as 22 per cent at the end of the 
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year.   Then we are going to have a 
large adverse trade balance which is 
anybody's guess.   It is said it may be 
even Rs. 2000 crores.    Then we have 
the Budget deficit which will be known 
after the revised estimates have been 
submitted.   It is said it is going to be 
twice the estimated figure.   It is spe- 
culated that it may be around Rs. 2700 
crores, if not more.   There is a nega- 
tive rate of growth in industrial pro- 
duction.     Then there   were the acute 
industrial relations.  And the country 
ha3 had one of he      worst droughts. 
Then the Centre has experienced for 
the first time political instability.   In- 
frastructure deficiency like stagnation 
in coal   production, steel      shortage, 
power shortage  and transport    bott- 
lenecks, has been the feature of   the 
economy in 1979, the year which has 
ended.     I do not blame this Govern- 
ment.      But Parliament is a continu- 
ing institution and therefore it has to 
take note of what has happened.     In 
fact,  Government needs the coopera- 
tion of all parties     in this House if 
national problems are to be solved. I 
hope Government will adopt a national 
approach rather than  a  partisan  ap- 
proach  in   facing  these     stupendous 
problems, if the nation has to be plac- 
ed on the track again. Central Govern- 
ment expenditure has gone up by 35 
times since 1950-51. Unproductive ex- 
penditure is colossal.     It is mentioned 
by a research institute that in 1977-78 
expenditure on regulatory activity of 
the Government wag of the order of 
nearly Rs.    1900     crores.     For   the 
management of    administration     the 
expenditure is very, very high.     In 
fact, there was an Expenditure Com- 
mission appointed and I do not know 
why the Government chose to abolish 
it.   I saw in the newspapers that the 
Government has chosen to abolish the 
Commission on Expenditure which was 
appointing by the previous    Govern- 
ment.    It is not necessary for each 
succeeding  Government   to   demolish 
what the earlier Government did. Let 
us not create in this country    some 
bad  conventions   and  bad   traditions. 
Opposition must also be taken    into 

confidence.      The ruling party which 
has oecome Opposition now must be 
treated     with     courtesy.      Whatever 
ment must be appreciated rather than 
taking a prejudicial view. The Govern- 
ment must be appreciated rather than 
taking a prejudical view. The Govern- 
ment will do good to see while placing 
the  economy  on  thg rails,  why  this 
sluggish growth of economy has been 
there  witn  us.      I had occasion     to 
mention on tlie floor of the     House 
earlier, we see small countries making 
rapid     strides.      Take,  for  example, 
South Korea which I visited last Jan- 
uary, or even small island States or 
City States like Singapore and Hong 
Kong.   You need not take  States in 
the European part of the world.     Y«u 
see even Asiatic     part of the world. 
You   take  Malaysia.      You  see  ^W 
they haVe been making rapid progress, 
where there is accelerated growth of 
economy.      One thing I find in    this 
country is the -bureaucratic strangu- 
lation  of the economy.      I  do     not 
blame this Government for it.     It is 
something    like a legacy.      We have 
more    administration than    necessary 
and there are more controls and per- 
mits than necessary.    Some one said 
that if a company has to be floated or 
if a company has to get permission, 
either for expansion or for increasing 
the productive capacity, sometimes it 
has to spend 2 per cent of the new 
investment which it has to make for 
the purpose.   And the time consumed 
is enormous.   On one occasion I made 
a survey and found out how in a Stat© 
things take place.   If a cultivator or a 
farmer or peasant wants to get a loan 
of Rs 3,000|-for excavating a well he 
has to obtain five certificates.      And 
these certificates are not easily avail- 
able.   Everywhere the palm has to be 
greased.   I brought it to the notice of 
that State Government.    What is the 
use of giving this loan if by the time 
one gets it three months are over? And 
to get this loan how much money he 
has to spend? 

I shall be failing in my duty if I do 
not cite my own experience when I waa 
the Minister of Revenue.   One peasant 
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came to me and kept Rs. 50/- on my 
table. I asked him. What is this? He 
said: You have been good enough to 
sanction taccavi loan of Rs. 250/- to 
small farmers. After having spend 
the rest, this is what remains. I 
thought I should bring it here. From 
this experience, you can imagine the 
conditions. 

In this country We have developed an 
attitude that whenever we are in 
difficulties we should control the 
situation by regulation. This only 
strengthens the bureaucratic mecha- 
nism which has its own methods of 
doing things. 

There have been certain committees 
appointed by the earlier Government. 
One committee was appointed to see 
to what extent these controls and 
licensing procedures can. be reduced 
to the barest minimum. I am sure, if 
we do not do it, our economy will not 
pick up. By pioug statements alone, 
our economy cannot grow. 

Recently there was a report by an 
expert who has visited Malaysia and 
he said that our joint ventures in other 
countries are becoming sick units for 
two or three reasons. There is no soft 
credit available to the entrepreneur 
and our joint participation is condi- 
tioned by the supply 0i machinery and 
equipment. I would request the 
Finance Minister to enquire into the 
state of affairs of our joint ventures in 
other countries, apart from releasing 
thg, economy from the bureaucratic 
strangulation. 

This country has to make tremendous 
accelerated progress. This year the 
rate of growth is minus. It is not the 
creation of the Janata Government. 
After all the united Congress ruled 
this country continuously for thirty 
years. We could nol actually , solve 
the problem of poverty. Therefore, I 
would first of all plead that the 
bureaucratic strangulation which 
comes in the way of our economic 
growth should be minimised. Then, 
there is price inflation.   Now we have 

exceeded 22 per cent. The prices have 
gone up Irom June 1979. In the earlier 
year when the Budget was presented, 
we have been pleading that merciless 
indirect taxation and excise duties 
would push up the prices. 

And, Sir, at that time, the Finance 
Ministry and the spokesmen of the 
Finance Ministry were saying that the 
increase would be only one per cent. 
In fact, I would not blame the Janata 
Government for everything that has 
happened. Something good had also 
happened under the Janata rule. 
During the first two years of the 
Janata rule, they were able to main- 
tain the level of prices and they did 
not permit the prices to go up. But 
the fancy of the Finance Minister in 
the third year to tax heavily and to 
impose indirect taxes particularly, 
which hit every man in this country, 
every woman in this country, every 
family, rich or poor, in this country, 
has pushed up the prices. This 22 per 
cent inflation we cannot afford. Some 
people might have the pleasure of 
saying that the advanced countries, 
that the developed countries, are 
experiencing this price inflation. But 
that is no satisfaction. Their purchas- 
ing power is there. But We have no 
purchasing power. In the case of 
price inflation, Sir, what happens is 
that the meagre resources of the 
poorer sections will be actually 
transferred to the richer people. That 
is what exactly happens. Therefore, 
this price inflation is one of the factors 
which not only hits our planned 
development, hut also creates misery 
for the middle-class, the lower-middle 
class peoole and the poorer sections 
or society. Sir, the earlier Govern- 
me', t had played with the sugar policy. 
We were warning them saying, "Don't 
disturb the dual pricing system." The 
ruling party claims that it has the 
support of the weaker sections and 
the poorer sections of society. Then 
let them actually rise to the occasion 
and help those section® by introducing 
a mechanism by which they can get 
the essential commodities at a reason- 
able price. By our experience of 
the last 32 years we have found that 
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the dual pricing 3ystem alone ls the 
solution. Certain essential com- 
modities—I would include even paper 
in this and I would go to the extent of 
adding cement—and the manufactured 
items particularly have to be taken 
from the industry itself at the cost of 
production level only and distributed 
through the public distribution 
mechanism. And, Sir, as is being 
done now in the case_ of sugar, let it 
be done in the case of paper also, in 
the case of cement, in the case of edi- 
ble oils and in the case of many other 
items and there is nothing wrong 
about it. I would encourage that and 
I would support the dual pricing 
system and I would plead that it is 
the only method by which w6 can 
help the poorer sections and let the 
richer sections, which can afford to 
buy them in the open market, buy 
them there by paying a higher price. 

Now, Sir, I come to the question of 
• unemployment. In 1970, we had about 
four million people on the live regis- 
ters °f tne Employment Exchanges 
and, today, there are about 14 million 
people, that is, one crore and forty 
lakhs on the live registers. Now 
this is a matter which has got to be 
gone into seriously. Then, Sir, prohi- 
bition. Sir, the fanciful ideas of the 
-earlier Government on prohibition 
should be done away with I understood 
that even the Lok Dal Government 
wanted to do away with it, that it 
wanted to withdraw the commitment 
of subsidising up to fifty per cent of 
tfie loso of revenue) by the State 
Governments. Prohibition cannot be 
implemented. It ia only temperance 
that we can advocate. Sh, one haa 
estimated that for full or complete 
prohibition, the cost in terms of loss of 
revenue and also for implementing 
would come to about 1,500 crores of 
rupees. Therefore, let us not take 
risks with such things. 

Then, Sir, trade gap3 and the export 
question in particular. We have had 
a setback actually in the export pro- 
motion field.    We are very liberal in 

importing edible oils. Oil seeds we 
could have produced, it has been 
the bane of our agricultural economy 
that the production of pulses and oil 
seeds has not picked up. It is only 
in the case of wheat and then in rice 
tliat production has gone up. Now, 
concentration should be on the produc- 
tion of oilseeds and pulses and pulses 
are the common man's protein. There 
is only one more item which I want to 
mention. 

As I mentioned earlier, production 
of coal and generation of electricity 
are creating problems and cement 
shortage and transport bottlenecks have 
brought down our industrial produc- 
tion. Sir, industrial production is 
having a negative feature now. This 
should be thoroughly enquired into. 
There is no use making any criticism 
of any event after it has taken place. 
Take the case of coal. From 1976 to 
1979, the IOI million or 102 million 
production level that was there has not 
gone up at all. It has not gone up. 
It is held up at the one hundred 
million level. For the last four years 
the coal production has been stagnant. 
While we have increased the wages 
and we have nationalised coalmines, 
its production hag not increased. Coal 
is the only fuel for our energy. We 
do not have oil. Coal, then, is actually 
the only hope of our energy require- 
ments. If there is fall in coal produc- 
tion, everything is gone. Therefore, 
without taking much of the time, I 
would only plead with the Govern- 
ment to take pragmatic steps. In this 
session also we have talked too much 
of politics and not economics. Now, 
please forget this for some time. Every 
five years once we shall quarrel. But 
in the remaining period we should do 
something for the nation. I am afraid 
the ruling party is again going to 
involve the country in political con- 
troversies. Every new, coming, suc- 
ceeding Government tries to destroy 
the earlier Governments in the States 
and tries to bring in new Government. 
This culture will be followed by the 
successive Governments. You would 
not be    there permanently.      Uhfor- 
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tuoately, the Janata Party thought 
that they were there permanently. It 
is a mistaken notion. Therefore, do not 
follow the footsteps of the Janata 
Party. I would like to give this warn- 
ing to the Government. Do not in- 
volve the country in political contro- 
versies. There is merit in the pre- 
sent election. The recent election 
haa given a lie to the speculation that 
the political party fragmentation is 
going to destroy the country and some- 
thing actually serious is going to 
happen. Nothing has happened. One 
party has been returned in majority. 
It has been given a majority and the 
mandate to rule. Please do some- 
thing for the country. Do not get 
involved into political squabbles and 
destroy these Governments. These 
gimmicks would not help. The Janata 
Party misused Article 356. Do not 
go in competition as to who can 
misuse the power more. 

Sir, this is all T can say in this 
matter, j think in the budget session 
we will have a greater opportunity to 
discuss the economy. So I would not 
now go in great details. Thank you, 
Sir. 

SHRI KALYAN ROY (West Ben- 
gal) : Now we can break for lunch for 
15 minutes. Fifteen minutes would 
not make any difference. 

MR. DEPUTY CHAIRMAN: But 
according to the time table just an- 
nounced in the House we have to sit 
till 7 even. 

SHRI KALYAN ROY: We do not 
have to; tomorrow the whole day ia at 
our disposal... ( Interruptions). 

MR. DEPUTY CHAIRMAN: Mr. 
Rameshwar Singh. 
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{Interruption) 

. (.Interruption) 
(Interruption) 
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(Interruptions) 

SHRI KALYAN (BOY; What he is 
saying is that people are talking about 
it. 

 

(Interruptions) 

(Interruptions) 
(Interruptions) 

(Interruptions) 

 

(Interruptions)
(Interruptions)

(Interruptions)

(Interruptions) 
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(Interruption) 

{Interruptions) 
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ring ) 

{Interruptions) 

Time bell ring)

Time bell
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SHRI KALYAN ROY: Sir, we are 
adjourning tomorrow and we do not 
know when Parliament will be sum- 
moned next time. We do not know 
whether it wiH be in March or April. 
But in between certain developments 
have taken place and we consider 
India never faced such great danger 
as it is facing today, never since Inde- 
pendence, not even when we fought 
the Pakistan army and militia in 
Bangla Desh. 

At that time, Sir, we saw, when the 
Pakistan army was about to collapse 
and surrender, the entire Seventh 
Fleet was on its way to the Bay of 
Bengal and, later, if we study the 
diary of President Nixon and his 
conversation with Dr. Kissinger, we 
find that Dr. Kissinger stated, "The 
President did not anticipate the sudden 
collapse of the Pakistan army." In 
other words,  if the Pakistan     army 

would have continued to fight for a 
week or so, the Seventh Fleet would 
have heen able to intervene. That is 
the whole purpose of building Diego 
Garcia. The entire inhabitants of 
Diego Garcia, which is a small island, 
were thrown out for a paltry sum. 
Only last week the London Times has 
stated that though the residents of 
Diego Garcia are going to be settled 
in Mauritania, now Diego Garbia is 
going to be the biggest Naval base in 
the world. The latest Time magazine 
says: 

"The USA now has 21 warships 
including two aircraft carriers in 
the Indian Ocean but their planes 
can be used for  lightning strikes." 

And, Sir, today's Statesman says: 

"Nearly 25,000 American troops are 
proposed to be deployed in sixteen 
days in the Persian Gulf and 1.000 
paratroopers will be fighting, there- 
fore, within 48 hours of hostilities, 
the Daily Telegraph reported 
yesterday.'' 

It is not Afghanistan at all. It is 
not even the Soviet Union. The entire 
concentration of the gigantic armada 
in the Indian Ocean, the deployment of 
paratroopers in the Middle East, send- 
ing of further warships near Vietnam 
is because the target is India and the 
developing countries. What was not so 
open yesterday is today open collusion 
between China, Pakistan and the 
United States. 

Sir, Afghanistan is just an excuse. 
As a matter 0f fact, in last week's 
Time the whole truth came out. 
Some of our gentlemen should know 
that there the left revolutionary par- 
ties did not plan any revolution. One 
of the leaders of the Afghan revolu- 
tion, Mr. Babrak Karmal, was one of 
the outstanding Member s 0f Parliament 
who suffered imprisonment for five 
years. He is the present President of 
the Afghan Republic. He was an 
outstanding orator. According to 
Times he used to dominate the session3 
of   Parliament   during   the Daoud re- 
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gime. In April, 1978 when an outstand- 
ing intellectual and trade union lea- 
der—I forget his name—was arrested 
and it was apprehended that the rest 
of thg left elements in the country, the 
leaders, wiH be arrested, the people 
and th© army struck back. This is 
the Times of last week. The leftists 
did not plan any revolution. And, 
Sir, the United States' paper says 
that the first thing which Tarakki did 
was very bad. What did he do? He 
said that nobody should be farced to 
sell his daughter. He said there should 
be no dowry, land shouJd be given to 
the tillers and there should not be 
any money lending. Is it un-Islamic? 
Is it against the Koran? And then 
there was a tremendous enthusiasm 
among the people and the nation was 
roused that they will get rid of a rule 
of 500 years of medievalism, land- 
lordism and all superstitions which 
were kept alive with the help of the 
western powers by those who were 
ruling. And then started the massive 
infiltration, massive supply of arms 
from Peking and from Islamabad. 
What could have been a very peaceful 
development was upsets—exactly the 
same way I remember it happened in 
1917 when the Czar collapsed and the 
Bolsheviks took over. They could 
have constructed their country',3 eco- 
nomy, but the imperialist countries 
would not allow it. In 1919, there 
was intervention by the imperialist 
powers from east and from west. And 
Sir, the latest Time, Time of February 
4, gives a picture of "the stars and 
stripes in Siberia: American expedi- 
tionary forces during intervention in 
1919". The same excuses: democracy 
is being toppled. People are demand- 
ing it, religion is at stake. Christianity 
is in danger. All these things were 
said when the interventionary troops 
intervened and later on had to hurried, 
ly withdraw as they did from Hanoi 
in 1974-75. The threat is clear, the 
collusion is clear, and the danger is 
clear. And see the shameless way in 
which world hysteria is created to 
destabilise the entire South-East Asia. 
I wonder whether the present Govern- 
ment i3 fully aware of it. This is as 
a result of a conspiracy, a plan.   As a 

matter of fact, I again quote from page 
8 of the February 4 issue of Time, 
which states: "One of the senior State 
Department officials said: Zibniew 
Brzeniski finally got his cold war." 
And this Brzezinski is now there in 
Islamabad and openly fomenting a 
war, as can be found from despatches 
from Islamabad which appeared in 
today's Statesman. I quote. "Mr. 
Brzezinski told reporters later on. 
"They were just showing me their 
atomic weapons." He said he had 
thought of trying out one of the 
weapons himself, but diplomatically 
decided against it. General Fazle Haq 
quipped: "We were shooting at the 
Russians". General Fazle Haq said 
that they were shooting at the Rus- 
sians. Still they attack that the 
Russians are creating this hysteria, the 
Russians are doing this Or that. And 
here is a Pakistani Governor in a 
Pakistani town who after firing wea- 
pons states that they aire firing at the 
Russians. At the border post, Mr. 
Brzezinski inquired "Can the Afghans 
see us now? "Oh, yes", General Fazle 
Haq replied. "And the Soviets?", 
asked Mr. Brzezinski. "They are 
holding back", said the General. 

Now, is there any doubt as to who 
is fomenting a war in South-East Asia, 
who is out to destabilise South-East 
Asia? And with what wonderful 
collusion between totally undemo- 
cratic, dictatorial regime under Zia-ul- 
Haq who hanged one of their leaders, 
Mr. Bhutto, and the Maoists in Peking 
who are now regarded as the best sup- 
porters of and invisible member of 
NATO and Wall Street magnates and 
Mr. Carter. As a matter of fact, Sir, 
this war hysteria has not only made 
us nervous but has also disturbed the 
senior American experts and Senators. 
Sir, one of the House majority leaders 
John Rose (of Arizona) accused Mr. 
Carter of "rattling a scabbard.". This 
is what is happening. The American 
interests and our interests completely 
contradict each other as you haVe seen 
in the latest stand of the Western 
capitalist countries. Four hundred 
million dollar arms and economic aid 
are already there.   But the Pakistan's 

[Shri Kalyan Roy] 
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military regime is not satisfied. So, 
they will have to be given more arms 
besides the arms and sophisticated 
equipments which have poured into 
Pakistan through the Karakoram bor- 
der. Really, Pakistan today has 
become a battle ship. To fight against 
whom? Against India and the new 
Afghanistan republic. This is the 
change, and I hope that there is 
no doubt about it because the 
American Press have given reports 
of everything. It is not only an open 
danger, but Mr. Carter in the "TIME" 
magazine has said that the long 
pending CIA charter must ba enacted 
to improve U.S. intelligence. In other 
words, the CIA got a jolt during the 
last days of Mr. Nixon because of its 
subversive activities in Cuba, Guate- 
mala, Chile and Uran. So, we will face 
the American battleships, warships 
and missiles in the Indian Ocean. 
There are the CIA agents working in 
the multinational companies. There is 
complete encirclement of the deve- 
loping, progressive and democratic 
countries. Afghanistan, India, Burma, 
Vietnam, Laos, Kampuchea. America, 
through this fuel crisis, diesel crisis, 
inflation crisis, is diverting the atten- 
tion of the people and the victims are 
going to be the black people. This is 
the biggest danger which we are 
facing since Independence. 

But, I regret, Sir, for the reaction. 
It ig good that the emissary of Mr. 
Carter did not fare well in this coun- 
try, except coming and going. But 
we do not see indignation and protest 
against the direct American interven- 
tion. Russia is an Asian State. The 
Soviets entered into Afghanistan on 
the invitation from the Afghan people 
as we entered into Bagla Desh 
beacuse of the request from the Bangla 
Desh revolutionary regime which was 
fighting against the Pakistan army. 
Pakistan is already armed and equip- 
ped by the Americans. I wonder 
whether the Indian Government 
understands the dimension of the 
danger. If it understands and if it 
appreciates, why is it delaying to 
protest against the direct American 
intervention     overtly and     covertly? 

What is the reason for the delay to 
recognise Kampuchea? Mrs. Gandhi, 
the other day, here asked, and asked 
rightly: What about the Pol Pot 
regime? Why were the people talking 
of ,the Soviet intervention into Afgha- 
nistan, silent when half of the country 
was destroyed and half of the popu- 
lation was liquidated? Their voices 
were not raised at that time. The 
people were blaming the Pol Pot 
regime and siding with the 'revolu- 
tionary regime. Why is the delay? It 
is part of your manifesto. The Ameri. 
can imperialists and their allies were 
taking advantage of the delay is 
consolidate their forces. There is no 
doubt about it. 

We are facing attack on our front 
Mr. Mukherjee is here. Quotas after 
quotas are being imposed on the entry 
of the Indian goods. Tariffs are 
being increased. Our trade rela- 
tions, whatever we may say, with 
the Wastern powers, are declining. 
There is no chance that they will im- 
prove. Mr. Mukherjee cannot improve 
on the matter. There is attack on the 
political front. There is attack on 
the economic front. We do not find, 
unfortunately, any attempt, zeal, in- 
dignation to coordinate the left and 
progressive force in the country or 
any zeal to unite the developing coun- 
tries against the fresh onslought by 
the United States imperialists. We 
won't get much time the way Am- 
rican arms are pouring in there. Mr. 
Brzezinski, Mr. Vance, the British 
Foreign Secretary, the Saudi Arabian 
External Affairs Minister, the West 
German Chancellor all are rushing to 
Islamabad, as if Islamabad is in dan- 
ger. As one of the progressive politi- 
cal parties,, the Communist Party 
(Marxist) has correctly said, the US 
is trying to uSe Pakistan as the cockpit 
of war. The present Government has 
to understand it and react to it. I 
do not know why they are not so 
aroused as the entire South Asian 
people are aroused. Sir, on the 
other hand, we already find CIA 
agents and their friends already active 
in the country. Sir, you must have 
seen the dispatches in the Statesman 
from its correspondent, Mr. Kptru, 
who was in Kabul.   Sir,,   these   cor- 
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respondents, particularly Mr. Kotru, 
are acting as agents of the CIA. When 
the American and the Western jour- 
nalists were expelled, they gave the 
job to the Indian correspondents. 
Mr. Kotru is not only a correspondent 
of the Statesman but he is a stringer 
of the Sunday Times. Seme of these 
correspondents, not all, have direct 
links with the CIA and they are get- 
ting money in pounds and dollars 
which fo not accounted for here. So 
I plead with this Government with 
all my might, with all my passion: the 
time has come to act. Already 
enough arms have been supplied to 
Pakistan. Already adyisers are there 
training Afghan rebels. Are they 
training only Afghan rebels? Don't 
you know they are training Mizo re- 
bels? Don't you know they are 
training Manipur rebels? Don't you 
know they are training some of the 
extremist rebels from the Assam vel- 
ley? The attack is coming from the 
east; the attack is coming from the 
west; the attack is coming from the 
South. There is total encirclement. 
And yet we are not reacting the way 
we should react. It is a shame,. I 
tell y°u- I hope the Government 
acts. There is not much time. The 
Afghanistan Government did not 
take much time. On the 20th April 
the revolution took place. From 
May, according to the President at 
that time, they found Pakistanis in 
civilian clothes infiltrating into Khan- 
dhar and other places of Afghanis- 
tan. And they had to react. They 
could not fight Pakistan alone. They 
could not fight they army of Pakistan. 
They could not fight infiltrators equip- 
ped with sophisticated guns supplied 
by Mr. Brzezinski. They had 
to take the help of some friends. We 
have got our friends in the Soviet 
Union. They intervened to save the 
revolution in Afghanistan. Is it a 
crime? I want to know. We had 
helped the Bangladesh Government 
to stand on its own legs. Was it a 
crime? If that was a crime, then the 
Russian intervention was a crime. 
The Home Minister is also here. I 
hope he is having intelligence reports 

of what the American^ ars doing    in 
this country.    That is one point. 

So far as the economic front ia 
concerned well, if you ask us, we 
do not expect much. We have al- 
ready pointed out that there is not 
much difference between the Janata 
Party, the Lok Dal and the Congress 
(I). They come from the same class. 
They follow the same class policies. 
When Mr. Morarji Desai was there, 
multi-nationals flourished. Licences 
were given to Modi to Mafatlal tc* 
Birla... (Time bell rings) I v/ill finish 
in three minutes. 

THE LEADER OF THE HOUSE 
(SHRI PRANAB MUKHERJEE): 
From Afghanistan to Mafatlal. 

SHRI KALYAN ROY; I am con- 
fining myself only to policy matters. 
The same thing was done when Chau- 
dhury Charan Singh was there. Li- 
cences were givpn to the House of 
Modi. I am quite cure, as I knew 
and as I know Mr. Mukherjee. Mr. 
Tripathi and all others, more licences 
will be given to the house of Duncan, 
to the house of Birla, to the house 
of Modi. And so long as they get 
licences, so long a3 they they cheat 
in income-tax, cheat in woalth-tax 
and manipulate the supply line3 no- 
body, can reduce the prices. And 
only yesterday we read that the 
sugar price has reached its highest in 
the last 30 years. It is Rs. 450 per 
quintal. Never before was sugar 
price so high. So I do not expect 
much. But let us see what they are 
going to do; otherwise they wiH say 
we are partisan. We are never par- 
tisan. I am only talking of how they 
function as a class. 

Sir, one last point is that the 
whole country today is „ faced with 
energy crisis. We cannot afford to 
import oil. There is no policy regar- 
ding oil. I am sorry during the 
regime of Mr. Morarji Desai I raised 
that question and asked hin*: On the 
one hand you are telling the people 
to reduce consumption of diesel oil 
and on the other hand the Minister of 
Industries is giving incentives to 
various units to switch over from coal 
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to oil.    In other words your oil im- 
ports    are    bound    to    go   up.    You 
should put a halt to this.    You have 
t0  spend Rs.  5000  crores,    Rs.    6000 
crores,, Rs.   7000 crores only in    im- 
porting oil and nothing will  be left. 
So you have to develop the coal in- 
dustry,    i am afraid experts,    officers 
technicians,    the miners,    today    are 
genuinely alarmed because    we fear 
that  a very strong lobby is working 
now to denationalise coal mines, and 
I am  afraid the name of Mr. Sanjay 
Gandhi has been linked with it.   I do 
not know whether it is true,    but    I 
know one thing.    In 1974 when some 
illegal mining was going on in Hazari- 
bagh Division and   Asansol   Division,. 
a   gentleman  called Mr.  Pande   gave 
a press statement which was reported 
in Searchlight where he said, nothing 
wrong in this mining.   I have got the 
blessings of Mr.  Sanjay Gandhi    for 
it.    Now he is an elected Member of 
Parliament and  he is entitled to  his 
views.    After  1971 coking coal mines 
were  nationalised.    In   1973  non-cok- 
ing coal mines were nationalised. To- 
day there    is    a lot of scope for im- 
provement in the functioning of coal 
India    and its five subsidiaries.    Coal 
India is losing today not because the 
workers do not work, not because the 
miners do not work; the miners have 
got  to  work 'because  otherwise  they 
will not get their wages.   You should 
know  the workers  about whom  you 
talk the coal miners about whom you 
talk,   70   per  cent  of  those  workers, 
employed   in   coal   mines,   are  piece- 
rated   workers;   so   they   just   cannot 
neglect  their job  because     otherwise 
they will not get pay. Therefore, it is 
because  of the  massive  intrusion  of 
contractors  since the  last  four years 
that you are facing this problem. These 
contractors, in collusion with the cor_ 

rupt officers, are responsible today for 
this sorry state of affairs in coal India, 
because officers who are guilty of fatal 
accidents, who are guilty of corruption 
have  been  promoted,   not    demoted. 
With these corrupt officers, with these 
contractor, how can you improve the 
functioning of coal mines?    We have 
been demanding,   let there be an in- 

quiry  into  the  performance  of  Coal 
India Limited.    I can tell you many 
things   about  how  this   situation  has 
arisen.   I will just tell you one exam- 
ple-    Shankarpur coal mine was shut 
out in 1979. There was a fire there and 
the mine was sealed. And it is estimat- 
ed that 20 million tonnes of coal was 
lost  in   that  mine.    An  inquiry  was 
conducted.    And it was    found    that 
the  area  manager,  the  senior  mana- 
ger or the deputy manager,,    did not 
go to that mine for a fortnight.    It is 
because of their negligence that    the 
fire broke out in that mine and the 
mine was closed.    I ask the question: 
What  action  has   been    taken?     No 
action has been taken.    The general 
manager has gone    to    Canada    and 
others have been promoted.   Now you 
allow mines to be  destroyed in  this 
manner  and then you fall victim  to 
the propaganda of the private emplo- 
yers.    Now therefore, I want a cate- 
gorical assurance, a definite assurance 
from the Government, the Government 
must    clearly    and categorically  say 
that they have no intention to hand 
over the coal     mines to       the   pri- 
vate  employers  who in   1971  to   1973 
dismissed 40,000 workers, did not pay 
provident    fund    to    the    tune     of 
Rs.    30    crores    and    did    not    pay 
wages  and bonus,    leave    and other 
medical benefits to the tune of Rs. 75 
crores.    You may  ask: How did you 
get the figures?    Sir, the figures were 
given in this House.    I want a   cate- 
gorical  assurance from     the Minister 
on the question    of denationalisation 
of coal mines about which there    is 
a strong rumour... 

SHRi PRANAB MUKHERJEE: 
Who told you that. 

SHRI KALYAN ROY: I am asking 
you. If you say there is no basis or 
truth in the rumour, I will be very 
happy. But your assurance should 
be a categorical one, not sitting in 
the chair twiddling with the pencil. 

SHRI VISWANATHA MENON 
(Kerala): Mr. Deputy Chairman, 1 
take this opportunity to highlight 
some of the important problems   of 
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my State. These problems can be 
traced to the wrong economic policies 
pursued by the Government of India 
for  the  last  32  years.     The  present 

' position is that unemployment has 
become the order of the day in my 
State. Our unemployed people, both 
educated and others, are trying to 
find some jobs outside India. Many 
of our workers and other educated 
people have gone to Gulf countries 
and are all employed there. Now, we 
understand that in those areas some 
new law is going to be enacted link- 
ing their employment with sponsor- 
ship, etc. When this law comes into 
operation, we understand from the 
newspapers that about one lakh peo- 

f pie from these countries wiH be asked 
to go back to India. Out of these 
one iakh people, at least 50 per cent 
of the people will be from Kerala. 
If that happens, this will pose a very 
serious problem. Our people who 
have gone to these Gulf countries are 
now sending money and this money 
will also be stopped. Apart from 
that, these people coming from these 
countries will have to remain unem- 
ployed. Thi3 is a serious situation. I 
hope the Government of India will 
take immediate action in the matter 
and try to have some dialogue with 
the Gulf countries and see that those 
who have already gone there are not 
sent back, and are allowed to con- 
tinue there. 

As i said, unemployment has be- 
come the order of the day in our 
parts. Especially, educated unem- 
ployment has increased. We were 
asking for some industrial develop- 
ment in that area. But unfortunately 
nothing is being done so as to deve- 
lop our area. Now, all over the coun- 
try industrial complexes are growing. 
In our area, no such development is 
taking place. Without industrial 
development which alone can absorb 
our unemployed people, our prob- 
lems cannot be solved. If the prob- 
lem of unemployment is not going to 
be solved, it only means that you are 
inviting more troubles in this coun- 
try. 

Unemployment allowance is one 
assurance that the    present    Kerala 

Government has given to the people. 
It is not a small matter. We know 
how difficult it is and we know the 
full implications of this. The last 
Government also tried to do it. If 
the Central Government is not going 
to come to our help, that also may 
not materialise. 

In this connection i would like to 
remind the Government of India that 
we,, the people of Keraia, earn the 
largest share of foreign exchange for 
them by growing cash crops. From 
the fishing industry also the Central 
Government is earning a lot of for- 
eign exchange. Therefore, my hum- 
ble submission is that they must help 
our State Government to stand on its 
own feet. 

Coming to another important prob- 
lem that is worrying the people of 
Kerala is this. We have got a Mul- 
laperiyar Dam, in our State. It is 
rather old. Now, it is said that it 
is in a very precarious condition. 
There were some experts who came 
from the Central Government and 
they examined that Mullaperiyar 
Dam. But nothing has come out till 
now. I do not know what report they 
have submitted to the Central Gov- 
ernment. The position is that ths 
people in that area are really afraid 
because if the Dam is damaged, their 
lives will be in danger and the entire 
area will be under water. There are 
leakages also. So, that point has been 
highlighted before the Central Gov- 
ernment by our Chief Minister when 
he came here last week and my infor- 
mation is that nothing has been done 
so far. My humble submission is that 
the Central Government must give 
its serious consideration to this prob- 
lem and something muist be done 
urgently before the rainy season starts. 
When I talk of the rainy season, I 
have to mention another thing also, 
because, Sir, Keraia is a place 
which is on the sea coast and always 
during the rainy season we have got 
the problem of sea erosion. Walls are 
being constructed and that job has not 
been finished. So, when the rainy sea- 
son comes, that is, during the months 
of May, June and July, whatever walls 
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we have built come into contact with 
water and sea  erosion  is  there    and 
this has become a major problem and 
it has not yet been solved.    So    my 
humble suggestion to the Government 
is that it should come forward to help 
us.     If my  information     is    correct, 
during    the    last rainy season when 
there were floods, the Central    Gov- 
ernment    was    asked    to    help    our 
Government.    But, Sir, even now the 
Government  has  not   paid    anything 
to our State.   They are thinking about 
it only and  they are still consulting 
and they have not yet finalised any- 
thing about it.    So,    this is   a    very 
serious  problem   and   such  problems 
must    be    solved     quickly.     Other- 
wise,     merely     stating     all     these 
things    in     this     House    will     not 
help  us  unless we  are  going to  get 
something.    It will mean only      that 
the people will be in great difficulty. 
The position with regard to    Kerala 
especially, js that it is    earning a lot 
of foreign exchange and so, it is entit- 
led to get help from the Centre.    In 
this     connection,    I  would    like    to 
draw the attention of the Government 
through you to the pitiable condition 
of National Highway 47 and National 
Highway  17.     Even  the maintenance 
grant is not properly spent there;    it 
is not even granted.   The position   is 
that  these  roads  are in    a    pitiable 
condition.    The problem also has    to 
be looked into. 

Sir,  I  do  not want  to   make   this 
discussion   a political one.    But    the 
tendency at the Centre is to dissolve 
the various Assemblies  and all that. 
Anyhow,    Kerala    had its    elections 
along with the elections to the Lok 
Sabha and the Left Democratic Gov- 
ernment has come    to power    there. 
My only request to the Central Gov- 
ernment is not to treat that Govern- 
ment     with  a  step-motherly attitude 
because federalism is the principle en- 
shrined in our Constitution and diffe- 
rent parties  may come to power    in 
different States and if the Centre   is 
going to treat  each  and  every State 
in a  different way according to    its 
political  attitude,    that will  not    be 

good for the democratic set-up in 
this country. So, my humble sub- 
mission to this Government is this: 
Whatever may be the demands pre- 
sented before the Central Govern- 
ment, they must be considered not 
with any political prejudice. I say this 
I because we have got that bitter ex- 
perience. We are producing the cash 
crops and our land is being utilised for 
producing cash crops and by selling 
these cash crops the Central Gov- 
ernment is getting a lot of foreign 
exchange. We are not using our lands 
for paddy cultivation. But, when- 
ever we aks for rice, we have th?t 
bitter experience of not getting rice. 
Rice was not sent to Kerala. Such 
things should not be repeated and 
the people of Keraia must be helped 
in developing their State. 

Coming to another point, Sir, I 
would like to draw the attention of 
the Government to the fact that we 
have demanded an airport at Calicut. 
I understand that nearly a crore of 
rupees has'been allotted for that. But 
. that alone is not enough. So that 
amount must be increased. Calicut is 
dominated by businessmen. So that 
area must be developed. This ai- 
port is a must. My humble submis- 
sion, through you, Sir, js that the 
Government must increase the allot- 
ment and the work must start. 

1 do not want to go into the vari- 
our other matters. But I would like 
to draw attention to one more point. 
The people of Kerala do not find em- 
ployment. So the Central Govern- 
ment must come to the help of the 
State Government so as to give them 
employment or unemployment allow- 
ance. In this respect also the Central 
Government should help. 

The Food For Work programme is 
also being implemented in that part 
of the country. So I request that 
help must come from the Centre. 

In conclusion I want to say tliat 
because of political differences bet- 
ween these two Governments—the 
Centre is ruled by Congress (I) and 
the Kerala State is ruled by the Left 
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Democratic Government—they should 
not be taken into account when the 
question of euch help for the people 
comes up before them Political ven- 
detta or political prejudices should 
not be used against the State Gov- 
ernment which has been elected 
during the last election. 

With these words   Sir, I conclude. 

MR. DEPUTY CHAIRMAN; Mr. 
Morarka. After him the hon. Minister 
will reply. 

SHRI R. R. MORARKA (Rajas- 
than): Mr. Deputy Chairman, Sir, I 
propose to confine myself to the pro- 
visions of the Bill which is before 
the House. Sir, this Bill seeks autho- 
risation of Rs. 2144 crores to defray 
expenses that would come during the 
financial year 1979-80. Sir, out of 
this amount Rs. 845 crores would be 
the savings from the various grants 
and Rs 1300 crores would be spent 
;   out of the Consolidated Fund of India. 

Sir, my first point is that this large 
amount of money representing extra 
expenditure as well as the savings in- 
dicate the need for a little more pre- 
cision in the process of budgeting. 

My second point is that though these 
demands are spread over 61 demands, 
many of the demands are such which, 
in my opinion, were not urgent, but 
they have been clubbed together just 
now so that Parliament may not be 
able to give full attention and exa- 
mine these demands carefully. I shall 
illustrate my point. Before I do that, 
I must say that there are two very 
good features in the Supplementary 
Demands. One is the increase of rea- 
lisation in small savings and the 
States are given now Rs. 250 crores 
more as their share in the small sav- 
ings. Similarly, Sir, for the Food For 
Work programme there has been a 
substantial increment in the original 
allocation and there have been given 
Rs. 100 crores for meeting natural 
calamities in various States. 

Now, first 0f all, I would like to 
say something about Demand No. 13. 
In this Demand, NAFED is being re- 
imbursed a loss of Rs. 13.13 crores. 
This was incurred in the case of 
groundnut oil which was imported by 
them and supplied to consumers. Si- 
milarly, Sir, there is an amount of 
Rs. 70 lakhs provided for the loss on 
rapeseed oil. This is all right. But Sir, 
my point is that there is no machinery 
to ensure that this benefit, to the 
fullest extent, goes to the consumer. 
Sir, you know many cases where 
though the Parliament gives the 
funds, yet those funds do not actu- 
ally go where we wanted them to go, 
and they are looted en route the des- 
tination of the consumer 

Sir, the second point I want t0 say 
is a little more important and that is 
about Demand No. 30. Sir, it deals 
with the Coal India. Sir, now it is 
proposed that the loans of Rs. 400 
crores which were given to the Coal 
India by the Government at an inte- 
rest rate of 14 per cent are being 
converted into equity capital. In 
other words, Sir, the revenue of Rs. 56 
crores which the Government was 
getting on these loans will not be 
there hereafter. Sir, you know that 
some time ago the Government in- 
creased the price of coal by about 
Rs. 35. That itself gave an extra in- 
come of Rs. 350 crores to the Coal 
India. Then, Sir, the Government 
also withdrew the Central Excise 
duty on coal. Added to that, they are 
giving these Rs. 56 crores. It is all 
right if it is justified. But my point 
is that the management of the Coal 
India is so inefficient that it is only 
in order to hide the losses which they 
are making that these grants are 
openly or otherwise being given to 
the Coal India. Sir, along with the 
Coal  India,  I  would also like to... 

SHRI KALYAN ROY: You should 
know that this price increase was 
given partly also to compensate the 
rising wages and medical benefits to 
the coalmine workers after five years. 
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For four years this Government would 
have had no trouble in the Coal India 
regarding wagesi dearness allowance, 
etc, 

SHRI R, R. MORARKA: That ia 
not the point. My point is and Mr. 
Kalyan Roy also said a little while 
ago, that the management of the Coal 
India leaves much to be desired. I 
am only emphasising that point with 
facts and figures. What I am saying 
is that even after giving the price in- 
crease concession in the Central excise 
duty, even after giving a subsidy of 
Rs. 56 crores on interest, the Coal 
India is still making losses. That i3 
the point. 

Then, Sir, a more interesting point 
than this is about the Steel Authority 
of India. Here again, they are giving 
Rs. 42 crores to the Steel Authority 
of India by way of equity capital. Sir, 
the Finance >Minister himself has ad- 
mitted that this became neeessary be- 
cause the internal resources of the 
Steel India could not be generated. 
And why was it so? It was because 
the production came down. The tar- 
get production of 7 million tonnes I0r 

the current year is now expected to 
be only 4.9 million tonnes. Then, Sir, 
the imported coal. They said that the 
coking coal in India is not enough and 
is of inferior quality. And, therefore, 
they decided to import coal. They 
imported one million tonnes of coal, 
worth Rs. 80 crores. And would you 
be surprised to know, Sir, that this 
coking coaj which we have imported 
ig inferior to oflr 0wn Indian coking 
coal? 

SHRI RAMANAND YADAV 
(Bihar): It was done by Patnaiksaheb. 

SHRI R. R MORARKA: I am not 
concerned with Patnaiksaheb or this 
or that person. That is left to you. I 
am only saying that the country has 
suffered because of the poor supply 
which has been done by the foreign 
suppliers or by    the injudicious im- 

port m this country.    Now,    Sir, we 
have imported, as I said earlier,  one 
million tonnes.    And the FSI,    which 
is supposed to be one of    the   main 
coking qualities, is of one per cent in 
this    imported  coal.     The     required 
percentage i3 5.   And the Indian cok- 
ing coal has 2.5 to 3 per cent of this 
FSI.  So,  Sir, the. FSI percentage    is 
less; the main quality    which is re- 
quired for the    coking    coal    is also 
lacking.    Therefore,  Sir,    they  could 
not blame this   with our    coal.    The 
proof of the pudding is in the eating. 
In spite of importing this coal,    our 
steel production has not gone up. Now,. 
Sir, that is not all.   They are import- 
ing another 6 lakh tonnes of this very 
quality of coal.    The previous    Gov- 
ernment   decided    that     negotiations 
may be carried on with the same sup- 
pliers and instead of issuing a global 
tender for importing this 6 lakh ton- 
nes o^ coal they are now negotiating 
with the same    suppliers    and    who 
would suPPly the same quality of coal. 
I think the  Government  should give 
special attention to this aspect of the 
problem  and  see whether  they need 
this type of coal or whether the coal 
which we have already    imported is 
not good for our steel    making    and 
therefore  they  should  issue  a  global 
tender and  get it    from    somewhere 
else. 

Now, Sir, another point that I want- 
to make is about the Fertiliser Corpo- 
ration of India. Here, the additional 
requirement is of the order of Rs. 35.75 
crores. Why has this become neces- 
sary? Because there has been serious 
decrease in production because of the 
breakdown of equipment, power in- 
terruption, non-o/ommissioning of 
Talcher and Ramagundam plants, 
slippages in the commissioning of 
Sindri after modernisation and ra- 
tionalisation of plants. Now, Sir, this 
is the list of inefficiency. There is no 
reason why these plants could not go 
in for production in time. Why is 
this modernisation, on which we have 
spent so much, laging behind and 
why is the country being required to 
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pay more for this inefficiency? Simi- 
larly, Sir, I want to make a mention 
about the National Fertilisers Ltd., 
where the additional requirement is 
Rs. 31.80 crores. Here also the main 
reason is that two of the projects 
could not be commissioned in time, 
namely, Bhatinda and Panipat. Now, 
whose fault is this? We are today 
voting p this House Rs. 182 crores 
for public sector units. I have no 
time to deal with all of them at 
length. If I were to detail and give 
you the list one after another of all 
these units, it makes a sorry tale that 
in spite of all the money that you 
provide, that in spite of their being in 
existence for the last 15 years, they 
have not yet come of age and they 
are not generating any funds. 

AN HON. MEMBER: It is for Mr. 
Morarka t0 give them suggestions. 

SHRI R. R. MORARKA; Well, I 
cannot promise out anything but that 
may be a good suggestion. 

Now, Sir, there is another demand 
which requires us to sanction about 
Rs 8.5 crores, on building a stadium 
for Asian Games. Now, Sir, you 
would agree that Rs. 8.5 crores for 
Asian Games—they are important as 
they are—is a big amount. The 
least that the Government should do 
is to ensure that it is properly and 
economically and efficiently spent be- 
cause it is mostly in the implementa- 
tion part that the money, is wasted 
and the time is lost. 

SHRI S. W. DHABE (Maharash- 
tra): You should not object to a sta- 
dium being built for the Asian 
Games. 

SHRI R. R. MORARKA: Mr. Dhabe 
you have not followed. I am not ob- 
jectiBjg. All that I am saying is that 
Rs. 8.5 crores is a big amount and 
that should be properly spent. Have 
you any objection to that? 

SHRI S, W. DHABE: How ean any- 
body have  objection  to that? 

SHRI R   R. MORARKA: Now, Sir, 
there is one company called Lubrizol. 
The Government has decided to pur- 
chase 9 per cent of its shares out of 
the 49 per cent shares held by a fore- 
ign firm.   The share is of the    face 
value of Rs.  IOO each and they have 
decided to purchase it at the rate of 
Rs.   1571  per  share.      Now,  Sir,  my 
point is that it may be that the price 
is justified it may be that they have 
examined this  aspect quite  carefully, 
but  the  thing  is  that  these  matters 
must receive  greater    scrutiny  . and 
more attention at the hands of Par- 
liament.      In  this  connection,   would 
you remember that the Public Under- 
takings Committee has time and again 
recommended that whenever there is 
any  increase,   whenever   more   funds 
are  required for  any  public     sector 
undertaking the Minister must    come 
suo  motu before  Parliament  justify- 
ing the funds and then only Parlia- 
ment should vote for them.     So, Sir, 
now  that  the  new  Finance Minister 
has    come.    I    hope    that    he    will 
kindly  give  some  attention  to  these 
recommendations   of   the    Committee 
on Public  Undertakings and     Public 
Accounts  Committee  and he     would 
show some more respect for them and 
implement them to see that in future 
these demands are not clubbed in this 
way   and   whenever  more   money   is 
required for any public sector under- 
taking, then careful attention is given 
and    proper    scrutiny    is    exercised 
before they are s0 voted.   Now,  Sir, 
there is another case of Andrew Yule 
& Co.    This is a  company in which 
Government has acquired 51 per cent 
of shares.      Here Rs. 3.10 crores are 
lost  mainly  due  to  the  inability   of 
the  indigenous  suppliers  of     critical 
items to  stick to the  required  sche- 
dule and also because new technology 
had to be inducted.      Now, Sir, when 
they want Parliament to vote Rs. 3.10 
crores more,  they must  at  least  say 
that when a party has defaulted, what 
action they  have  taken   against  that 
party  and how much they have re- 
covered from that party.   Merely by 
saying that the indigenous party has 
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defaulted and, therefore, they are 
asking for more money, is over simp- 
lifying the whole position. The sys- 
tem should not he like this. I sug- 
gest that the Government should take 
into consideration the damages which 
are recoverable from the party which 
has failed t0 honour the contractual 
commitments. 

SHRI KALYAN ROY: What is the 
attitude, what is the policy of the 
Government towards Andrew Yule? 
Sir, 90 per cent of the shares are held 
by the Government of India. Al- 
though, it is run as a private sector, 
it is neither the private sector nor the 
Government sector. What is it? The 
General Manager, the Managers) the 
Directors are given fabulous salaries, 
out of proportion to what they' do, and 
what is paid in the public sector. 

SHRI R R. MORARKA; Similarly, 
there is a case of Bengal Immunity 
Co. This company was taken over 
by the Government as a sick unit and 
in the Budget, they provided that they 
would need to support it by a loan of 
Rs. 85 lakhs. But, during the course, 
they are now asking for another Rs. 
140 lakhs for working capital for this 
company. I d0 not understand, 
when a sick unit is taken over and 
an assessment is made, how in the 
month of February and March they 
thought it would require only Rs. 85 
lakhs and soon thereafter, they say 
that not only Rs. 85 lakhs but another 
Rs. 140 lakhs are required. These 
things again indicate unprecise way 
and a somewhat carefree way in 
which  the  Budget  js  framed. 

There are many other companies 
but I would only mention about Scoo- 
ters (India). Now, Scooters (India) 
has becom9 a sick child for a long 
time and now they had some foreign 
consultancy and some experts have 
come and they say that it has been 
set right. But there also, according 
to their own estimate, the working 
capital required is of the order of 
Rs. 6 crores but they are asking Par- 

liament for grant of Rs 3.5 crores 
only. I wonder when Rs. 6 crores 
are required, how they are going to, 
meet the requirement by only voting 
Rs. 3 crores. Either they must say 
that with Rs. 3 crores, it would be 
possible for them to manage it or they 
should ask for Rs. 6 crores. Other- 
wise, what would happen is, that 
with just Rs. 3 crores as working 
capital, the company would never 
come out of red. So, I believe that 
the hon Minister should give proper 
attention to the requirements, parti- 
cularly, of the working capital of the 
public sector undertakings, and see 
that these undertakingg are adequate- 
ly provided with the required capi- 
tal. 

Similarly, they have asked for more 
loans for Industrial Reconstruction 
Corporation. This Corporation was 
created to help sick units. But in the 
process, this itself has become sick. 
It is almost on death bed. And again 
they are now giving another crore of 
rupees by way of interest subsidy. 
And what ig the justification? The 
justification is that the sick units to 
whom this  Corporation   helped,   did 

not pay interest to this Cor- 
3 P.M.    poration.      The    sick    units 

taken-over are managed by 
the Corporation, the Corporation 
nominees are managing them and yet 
they could not do it. I think it re- 
quires very careful reexamination of 
the performance of this IRC, in par- 
ticular to see whether it has helped 
any unit t0 restore it to health, whe- 
ther it has any other method of pro- 
viding finances and whether those 
finances have yielded any result. Ul- 
timately the Corporation itself has 
become sick. 

Then, Sir, I would like to say a 
word about the Indian Rare Earths 
Limited. Here also the Government 
loan of Rs. 10.74 crores made to them 
from time to time for financing Orissa 
Sands Complex is now proposed to 
be converted into equity capital. It 
does not get any return unless the 
Company    prospers    very much and 
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starts giving dividend. Therefore, I 
suggest, whenever there is a question 
of converting loans into equity, par- 
ticularly of large amounts. the 
Parliament should be taken into con- 
fidence, Parliament's sanction must be 
taken. They can say, technically it 
is without any scrutiny. I say so be- 
lt is a parliamenttry sanction, but it 
is without any scrutiny, say so be- 
cause since- Saturday when this Mo- 
tion started I have been watching 
whether any examination of these 
Grants was being made. The scope 
of the debate on the Finance and 
Appropriation Bill is very wide. 
Members speak all sorts of things; 
they do not get enough time to exa- 
mine the Demands in detail. So, I 
request you t0 evolve some system, 
some machinery by which enough at- 
tention could be paid to this vast sub- 
ject 

MR. DEPUTY CHAIRMAN: Yes. 
Mr   Minister. 

SHRI A. G. KULKARNI (Maha- 
rashtra) : Sir, I am sorry to say that it 
has never been indicated to us that 
there will be no lunch recess. This 
happened on Saturday and today also. 
We had some engagement of the 
party and this I had brought to your 
notice. You told me that the moment 
I was back in my seat you would call 
me. So, I thought that was all right 
and exactly since 2.00 o'clock I am 
sitting in my seat here. If you do 
not want me to take part in this de- 
bate, it is all right. 

MR. DEPUTY CHAIRMAN: If you 
want to quote the private conversion, 
I could as well say that instead of 
you I did not want to call any other 
member from your party, waiting for 
you to come, but your party people 
insisted that their men must be al- 
lowed to speak. Therefore, I had to 
permit Shri V. B. Raju.    I wish such 

■ 
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a thing was not brought up in the 
open. Again the Leader of the House 
in consultation with the Leader of the 
Opposition had a certain time sche- 
dule announced in the House that 
will they take this Bill only up to 2.30 
p.m. We have again taken half an 
hour more on this Bill. One and a 
half hour is allotted for the Railway! 
and the rest of the time is there for 
the Prevention of Detention and all 
that. So, this was all by mutual 
consultation that the time schedule 
has been fixed. I was very keen to 
see that you participated in this de- 
bate, but somehow it could not hap- 
pen. 

Yes, Mr. Minister. 
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[The    Vice-Chairman    (Shri U. K, 
Lakshmana  Gowda)   in  the  Chair] 
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THE VICE-CHAIRMAN (SHRi 
U. K. LAKSHMANA GOWDA).- The 
question is— 

"That the Bill to authorise pay- 
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the 
services of the financial year 197S>- 
80, as passed by Lok Sabha, be tak- 
en into consideration." 

The mation was adopted. 

THE VICE-CHAIRMAN (SHM 
U. K. LAKSHMANA GOWDA): 
Now we will take up the clause-by- 
clause consideration of the Bill. 
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Clauses 2, 3 and the Schedule were 

added to the Bill. 

Clause 1, the Enacting Formula and 
the Title were added to the Bill. 

SHRI JAGANNATH PAHADIA: 
Sir, I move: 

"That the Bill ibe returned." 

The question was proposed. 

THE VICE-CHAIRMAN (SHRI 
U. K. LAKSHMANA GOWDA): 
Mr. Jha, only two minutes, please. 
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THE VICE-CHAIRMAN (SHRI 
U. K. LAKSHMANA GOWDA): 
The question is: 

"That the Bill be returned." 

The motion was adopted. 

THE      APPROPRIATION (RAIL WAYS) 
BILL, 1980 

THE MINISTER OF RAILWAYS 
(SHRI KAMLAPATI TRIPATHI): 
Sir, I beg to move; 

"That the Bill to authorise Pay- 
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the 
services of the financial year 1979- 
80 for the purposes of Railways aa 
passed by the Lok Sabha, be taken 
into consideration." 

The question was proposed. 
SHRI   HAREKRUSHNA  MALLICK 

(Orissa); Sir, while taking part in 
the discussion on this Appropriation 
Bill, I have to remind our hon. new 
Railway Minister... 


